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Rajbagh, Srinagar, 190 008
NZ NE!{ DELHI 2O24

The Consultant Judiciat,
Hon'bte National Green Tribuna[,
Principat Bench,
New Dethi.

Date:_ Lf _o2_202s

Sub:- Comptiance Report of Jammu and Kashmir Potlution Control
Committee in compliance to Hon'bte Nationat Green Tribunal order
dated 15.10.2024 passed in OA No. 3601 2024, titled "Felling of 234
fees on cenftry-old college campus distresses many in lGshmir"
appearing in The Hindu dat8d,22,03,2024'.

Sir,

ln compliance to the directions of Hon'bte National Green Tribunat,

Principal Bench, New Delhi order aatea 15.10.2024 passed in OA No. 360/

2024, titled "Felling of 234 rees on century-old college campus disresses

many in llashmir" appearing in fire Hindu date d 22.03.2024" th e Co m pti a n c e

Report of the J&K Pottution ControI Committee is submitted herewith.

It is, therefore, requested that the Compliance Report may kindty be taken

on record and ptaced before the Hon'ble NGT for consideration.

Yours faithf utty,

Enct:- As Above

C4,SL0-'^.,1--
(Ghansham Singh) JKAS
MemberSecretary 4. >,ZS

J&K PCC
Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counset for UT of Jammu and

Kashmir, New Dethi for information and necessary action.
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 360 of 2024

IN THE MATTER OF

Report on behdf of fammu and lhshmir Pollution Conrol Committee
pursuant to Hon'ble National Green Tiibunal, order dated 15.10.2024

passed in OA No. 3601 202+, titled "Felling of 234 rees on century-old
college campus disresses many in lGshmir" appearing in The Hindu dated

22.03.2024".

Background:

That the Hon'ble National Green Tribunal vide Order dated 15-10-

2024in OA No. 360 of 2O24 directed as follows:-

"Hence as of last indulgence, four weeks is granted to
respondent nos. 4 and 5 to file the reply by way of alfidauit,
failing which respondent nos. 4 and 5 will remain uirtually
present on the next date."

"Meanwhile I&K PCC may place on record the order permitting the felling of
the tree ifany such order exists."

Stahrs Reports

In compliance to the aforesaid directions of the Hon'ble National

Green Tribunal, Principal Bench, New Delhi in OA No. 350 of 2024, the

report of the J&K Pollution Control Committee is submitted as hereunder:

1. That the Principal Chief Conservator of Forest, Government of Jammu
and Kashmir has prescribed general guidelines for removal of trees
posing threat to life & property vide Circular No. 01. of 201,9 dated28-

11-2019 (copy enclosed as Annexure-1), whereundeC it is provided
that in case of removal of trees from the premises of institutions, the

J&K State Forest Corporation (SFC) may be requested by the
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concerned institutions for felling of such trees after obtaining the

approval of the competent authority of the institution. HoweveL in

case, the institute intends to transport the felled timbel the same

shall be governed by the circular 5 of 1998 dated 05.03.1998 (copy

enctosed as Annexure-2).

2. That the competent authority of the Institution i.e., J&K Government

Higher Education Department has accorded permission for e-auction

of trees vide No. HED-PLNG/I13/2023-03; dated 28.12.2023 (copy

enctosed as Annexure-3). Besides, the Divisional Forest Officer: Social

Forestry Divisional Office4, Srinagar f Tree Officer Srinagar vide No.

780-Ba/SF /Sgr-20; dated 08.08.2023 has carried out the assessment

of 234 trees in the premises of Amar Singh College & has advised the

Department / Implementation agency to follow e-auction through
Forest Development Corporation.

3. That the committee constituted by the Govt. of Jammu and Kashmir

vide Govt. Order No. 470-lK (GAD) of 2022 d,ated 74-04-2022 (copy

enctosed as Annexure-4) has inter-alia suggested for phasing out of
female poplar trees planted by Govt. Departments like Social Forestry
PWD (R&B) etc. standing on or adjoining sensitive locations like

hospitals, schools, market places within Srinagar Municipal
Corporation or similar other cities / towns in valley and such phasing

out shall be carried out on attaining exploitable size of more than 4

feet girth. The lopping/felling at these places should be carried out by
concerned department / institution / individuals who own theses
plantations after identification of the trees by Social Forestry
Department in spring season.

Apart from the above, no other permission from any other authority
is available.

Prayer:

ln the premises, it is therefore respectfully prayed that the report may
kindly be taken on record before the Hon'ble National Green Tribunal for
consideration.

(ch",#*k,t&) + r.tF
-"4-

MemberSecretary
l&KPCC
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Sorrernntent of Jamnrrr ancl l'la:!"rntir

Sf Iiril C]{ tlrs Ilrirrripal CIrie{' ( Crt-rt,(.'l'\';'t(rt C,i I r'l r'tir,

Varr Btlal'o,ri, .f ftrflft'lt'!

lar 20

Dated 28 /11/2019

*Subiect: Felling of trEes posing threat to life and property

Proposals are received from time to time for removal of trees that

pose t reat to life bnd bibbeity- tn this context, the followihg gurdeti nes are

herebY issued:-

1-- ln forest areas, removal of trees posing threat to life and property shall

be governed strictlY in accordance with the Qualitative and Qu

norms formuilated Pu rsuance of the orders of Hon'ble Supreme Court

dated 12.L2.1996 in the case titled T.N. Godavarmpn V/s UOI & others'

Z. lf removal of trees-raise'd*by Forest Department on other State lands

outside demarcated forests is required:

i. The applieatisn-for felling of trees should be submitted'by{he

concerned government department along with a certificate

issued by a revenue officer not below the rank of Tehsildar

having jurisdiction of the area that the trees pose threat to life

and ProPertY'

ii. The DFO shall inspect the site and submit a report to the

Conservator. The Conservator of Forests concerned shalt

. accord the approval on the recommendation of the DFo

concerned'

iii. The CF shall satisfy himself that the area in question is not a

"Forest" as defined in the order of Hon'ble Supreme Court

dated t2.L2.Lgg5 in case titled T.N. G"odavarman Vls uol &
'others. "-*-

3. The procedure to be adopted for felling and transportation of trees

grown on private lands shall continue to be regulated in accordance with

Circular No. 5 of 1998 dated 05.03.1998, issued under endorsement No.

PCCF/Lease/90-1125 dated 05.03.1998.

;
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"l ltt ta-s* t)t renlov.tl ol trer:s l'reinr thu F,reiltises of instrtuttons, thry l&K Sf(
rttay he requested try the concerned institutrons for fellrng eif luch trees
aftcr otrtaining the approval of the conrpetent authority of the inlLrtutlo|r
for fellirrg of the trees. However, in case the institute lntends to transport
the felled timtrer, the sanre shall be governetl by the Crrcular 5 of 1q',ts dated
0s-03-199S.

5' The trees renroved shall be replaced with orrranlentalshrubs or trees that
do not grow very tall under appropriate scheme. Any attempt to
encroach upon the land in question shall be reported to the appropriate
authorities by staff concerned for necessary action under law.

sdl
(Dr Mohit Gera tFS)

Pr Chief Conservator of Forests

N O: PCCF/Coord/SFC/20 19/793-806

Copy to

Dated:28 llUz0tg

u-{ The commissioner secretary, Department of Forest, Ecc,ogy and
Environrnent, Civil Secretariat, Jammu

2. The Director, Department of soil and water conservation,
Jammu

3. The Director, Department of Social Forestry, Jammu
4. The Director, state Forest Research rnstitute, Jammu
5. The Director, Department of Environment, Ecorogy and Fiemote

Sensing, Jammu
6. The Chief Wildlife Warden, Jammu
7. The Director, Forest protection Force, JammuL fhe Managing Director, J&K State Forest Corporation, Jarnmu9. The Chief Conservator of Forests (Wp, R &T)
10. The Chief Conservator of Forests (FCA)
L1. The Chief Conservator of Forests (p&p)
12. The Chief Conservator of Forests ( Kash m i r/Ja mm u
i.3. All Conservators of Forests (Territorial)
14.The Conservator of Forests, Agrostology
15. The Conservator of Forests, Central Circle
16. The Conservator of Forests, Working plan Circle
17. Circular File

Chief of

,. 
r\

Li '

I ktr.
(T Rabi roum*[..\

Forests (Centrll)

\ \
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The Principal,
Amar Singh College Srinagar .

No: HED-pLNc/ tts/ a023_03

Copy to the:

A r,rlno+

ll

Yours falthfully

Higher Education^rrffi

Government of Jammu & Kashmir
Higher Education Department

Clvil Secretariat J&K. Y
T\

]o .1

subject: Permission for auctioning of poplar/willowRobinia and other trees
' in and around the campus posing threat to rife and property;

a uctioni n g th roug h I &K Foiest p"eveloprn e nt Corpo raLion.
Sir,

Kindly refer your letter No. ASC/ Edul[3lt7g3 dated 02-11-2023 regarding
the. subject cited above. rn-irris connection, I am directed to convey theauthorization of the cornpelent authority to go ahead with the e-auction of the
trees on as is where is basis after fulfilling thirequired codal forrnalities,

Plann

Private Secretary to Principal Secretary to Government, r-{igher EducationDepartrnent for information of the Frincip.L i*.ietary.

Sofl6

O^^.^-^1,-,:+L rr^*A^^--^_

;{

Datedr29L2-2oz3
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Government of Jammu and Nashmir
General Administration Department

Civil Secretariat, Jammu'

1 Dr. Mohit Gera, IFS,
Pr. Chief Conservator of ForesLs and HoFF.

Chairman

Mr. Farooq Ahmad Gillani,
Chief Conservator of Forests, Kashmir

Member

3 Dr. Mushtaq Siddiqi,
Vice Chancellor,
Islamic University of Science & Technology.

4 Dr, Naveed Nazir Shah,
HoD, Pulmonary Medicine,
Government Medlcal Col e, Srinagar.

Member

Mr. Zubair Ahmad Shah,
Conservator of Forests, Srinagar

Member

6 Dr. Tariq. H. Masoodi,
Dean, Department of Forestry, SKUAST, Kashmir,

Member

7 Mr. Mehraj-ud-din Malik,
Regional Director,
Social Fo Kashmir

Member-
Secretary

Subject:

weeks to the Government.

By Order of the Government of Jammu and Kash

wP(c)PtL No.4/2020 titled Azra Usmail Vs Union Territory of

Jammu and Kashmir - Constitution of Committee thereof'

Government Order No.470-JK(GAD) of 2020

Dated:14'04.2020

The Chalrman of the Committee is authorlzed to co-opt any other
expert(s) in its deliberations.

The Committee shall be serviced by the Forest, Ecology &
Environment Department and shall submit its report within a period of two

tr.

l\

No. GAD(Ad m) 13 I 2020-rtl
Copy to:
1. Financial Commissioner, H

itional Secretary to the
Date

hit s arma) t(AS
overnment

ealth & Medi cation Department.

An".*-tl

2.

Member

5.

.q,).olo

Sanction is hereby accorded to the constitution of a

Committee, comprising the following to examine all aspects relating to-

the Russian Roplar trees including the impact of the pollen and FlufF

from the poplar trees, the desirability of felling Russian poplar trees
and related issues, as specified in the Hon'ble High Court Order dated
10.04.2020, in the above mentioned writ petition:

:14.04,2020
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9.
t0.
lt.
r2.
r3.

lq,
15.

16.

). Prlnclpnl fir:crctary tr: the Lieutenant Governor.
3, Frlncipal liccrctary to tltc Govcrnment Agriculture Production Depaftment'

4. Principal Chicf Conscruator of Forest and HOFF.

li. Commis:iioner/Secretary to the Government, Forest, Ecology & Environment

Department.
6. Chief Conservator of Forests, Kashmir.
/, Vicc Chanccllor, lslamic tJnivcrsity of Science & Technology'

fl. Dr. Navcecl Nazir Shah, l-loD, Pulmonary Medicine, Eovetnment Medical

Collcgc, Srin.lgar.
Conscrvator of f:orcsts, Srinagar.
Dean, Department of Forestry, SKUAST, Kashmir'

Regional Director, Social Forestry, Kashmir.

Privatc Secretary to Chief Secretary, J&K.

Private Secretary to the Learned Advocate General for information of the

Learned Advocate General,
Private Secretary to Advisor(S)/(f)/(B) & (BK) to the Lieutenant Governor'

Private Secretary to Secretrry to'the Government, General Administration

Depaftment.
Government Order/Stock file/Website, GAD'
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